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uevhave he ard fhe ld, couns el éppearing for fhe pati-
tioner. None appears for the respondents, It is submitted that the copy
of the applications have already begn seryed upoﬁAthe ﬂeSpondents. The
proof of service be kept on record. Tho 1ld.-counsel for the épplicant
who was the advocate on record for the petitioner in the OA submits that
due to some family mishap and other personal difficulties, he could not
appear . before this Tribunal on the date of hearing'or the 0A i,s. on
15.6498. The matter uas thersfore dlsmlssed for default. The restoration
‘applic:;lon is accampanied by. the applicatlon for candonatlon of delay
of B8 days in the matter of filing the restoration application, After
hearing kakk the 1d., counsel for t he applicant the delay is condoned and
the application for restoration of the OA aftar setting aside the order
- of dismissal dated 15, 6.98 is alloyed. The 0A be restared to it s origi-
nal file and number and be listed for admission hearing on 20.7.99. The
petitioner is directed to give fresh notice upon the respondents regard-
ing the restoration of the applicatioh and the next date of admission
hearing by registered post with A/0 or through personal service and the

: 8oth the
affidavit of service be filed on the date fixed./MAs arg\?isposed of.
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